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and Constitution of Dry Latrines (Prohibition) Bill

MR. CHAIRMAN: The Questionis:

“Thatthe Preamble, as amended stands
part ofthe Bill"

MR. CHAIRMAN: Thequestionis;
“Thatlong litle stand part of the Bill"
The motion was adopted

The Preamble, as amended, was addedtothe
Bill.

The Long Titte was added tothe Bill
The Motion was adopted

MR. CHAIRMAN : The Minister may now
movethat the Billas amended, be passed.

SHRIMATISHEILAKAUL: | beg to move:
“ThattheBill. asamended, be passed”

MR CHAIRMAN: The motionmoved- That
_ theBill, as amended, be passed.”

{Translahon)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Chairman, Sir, | would like to give one
suggestionthat inthe proposed important com-
mittees, morethan 50 per cent representation
should be giventothe people belongingtothese
sections ofthe society only thenthe objective of
the Bill could befulfilled

SHRIMATISHEILAKAUL: Allright, it will
betakeninto consideration.

[English)
MR..CHAlRMAN Thequestionis
“Thatthe Bili. as amended be passed "
The motion was adopred

SHRIGIRIDHAR! LALBHFEGAVAl'JaI;HJr)

Mr. Chairman, Sir, now-adaysal lthe Member
arefacingthe problem of receiving electricity
tails of excessive amount. Some Members
havereceivedthebillofRs. 13, 000andRs. 26,
000/ 1wouldiiketo knowthe reasonifissuing
bills of such excessive amounts. The Members
have been given exemption inthe payment of
electricity Bills uptoRs, 3600inayearbutthe
billfors. 26,000 is being issued for onemonth
only. Ontheone handthe Govemmentis paying
some extraamount byincreasing pay and aliow-
ances of the Members and on the other the
Telephone and Elctricity departments are re-
covering it from the Members thorough their
Bills.

Therefore | would like to say thatthe Min-
ister of Parliamentary Affairs should also pay
attentionto it sothatin future such bills exces-
sive amounts are not issued and the previous
bills should also be corrected.

MR CHAIRMAN: All right please sit down

|English)

MR CHAIRMAN: We shall newgoto ltem
No 13

[English]
16.04 hrs.
TEZPURUNIVERSITY BILL

As Passed by RajyaSabha

THE DEPUTY MINISTER IN THE MiINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUAMRI
SELJA): Onbehalfof ShriArjun Singh, | begto
move * '

“Thatthe Billto establish and incorporate
ateaching andresidential university inthe
State of Assam at Tezpur and to provided
for matter connected therewith or inciden-
talthereto, as passed by Rajya Sabha, be
takeninto consideration "

" *Moved with the recommendations ofthe President
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MR. CHAIRMAN: Motion moved:

"ThattheBillto establish and incorporate
ateaching and residential university inthe
StateofAssamat Tezpurand to provide for
‘matter connected therewith orincidental
thereto, as passed by Rajya Sabha, be
taken into consideration.”

SHR! KABINDRA PURKYASTHA
(Silchar). Mr Chairman, Sir, I riseto supportthe
Billto establish and incorporate ateaching and
residential Universityinthe State of Assamat
Tezpur and to provide for matter connected
therewith orincidentalthereto

Sir, this Billwas to come before the Parlia-
mentlongago. itis unfortunatethat afterafew
vears, thediscussion states and nowthe Bilihas
comebeforethe Parlamentforpassing Inthis
connection| must saythat | amtotally doubtful
aboutthentention ofthe Governmentregarding
the establishmentofthe University. Iwilltellyou
vhy suchalthough hadcometomymind Imust
make tclearthatjustto bring beforethe Parlia-
mentsuchaBillandmakingan Actwill notserve
anypurpose Perhaps theHouseis wellaware
ofthefactthatinthe vear 1998-89 anotherBill
viz AssamCentral University Bill, was passed
Inthe House by the Government Since 1989 till
today about four years haveelapsed. but prac-
ticaliy noactionwas yetbeentakenforsetting
up this University at Silchar in the State of
Assam The Government had to take or the
Governmenttook several years tofianlisethis
site for the University after dilly-dally activities
bythe Government only inthe year 1992 this
siteforthe University was frianlised. Thisisnot
enough Afterfinishingthesite, the Government
simply appointed for this University, the Office
on Special Duty butthis Officer on Special Duty-
fortunately, hewas my classmatetold methat
he had been put there and no task had been
entrustedtohim Hehas nowork. Heis sitting
atSilcherand doing nothing

Perhaps you may be knowing that the
peopleof Barak Valley, since 1971, had been

launching movements. There are many activ.-
ties forthe unversity. Unimaiely, theBillcome
beforethe Parliament and an Act was made.
Afterthis, itwas found that the Government -
althoughan Acthad been made- had not allotted
any fund forthis University forthe construction
ofthebuilding. You will be astonished to know
thatlhave had discussions with Mr. Arju Singh,
the Minister for Humanresource Development
sevraltimes and he had assured me that the
classes in the University would bestirred by
1993 But, later onthe Government or the Min-
ister had decidedto startthe classes from 1994

I had given a proposalto the Government orto
the Minister that pending construction of the
University budding, classes should be statedin
some other building as was done inthe case of
REC, Medical College etc. earlier Butexcept
giving assurance, the Government did notdo
anything They have not kept up those
assruances, Thathave notkept upthose assur-
ances. Thatis why | doubtwhetherthe Govern-
ment is very much active inthis respect. The
University must be set up. the Government
should take up some definite programme for
training of students | amvery much doubtful
abouttheintution ofthe Government They, first
make anAct. befoolthe people by notallowing
the Actto materialise

As regards this Tezpur University Bill itis
goodthatthe Governmenthas brought forward
this Bill beforethis Houseand | hope, definitely.
this Billwill have the support from all sides and
twillbe passed Butlam doubtful whetherthis
Actwill ever materialise lam sorrytosaythat
when Itacked aboutthe Central University tobe
set up at Siichar the Minster for Human Re-
sourcedevelopmenttold me(1jthatthe Prime
Minsterdisiresthatboththe Universities shouid
bestartedatatime

ForoneUnversity, the Actwas madeinthe
year 1989, but atthattimetheBill forthe Tezpur
University was notbrought inthe House Inthat
position. the Minister was telling me thatthe
Prime Minister desired that both the University
shouldbesetupatthesometime Whatwasthe
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reason behindit? The people of Assam word
never demanding thatthe Assam Central Uni-
versity should notbestarted solongas Tazpur
University was not started. Thatwas theinten-
tion ofthe people of Assam; becausethewhole
popilation of Assam is one; and the people of
Assamwantthat one by onethese Universities
should be started. There was proposal as
regards starting a university at Siichar.

Inthis connection, | must say-even ifthe
Bill has been brought by the Government inthe
House. | am doubtful whether it will be imple-
mented after passing it. Thatis why Iwould like
todrawthe attention ofthe Government or the
Ministerto this aspect that before passing the
Billthe Minister should assure thatHousethat
actually the desire of the State to set up the
University would be fulfitied as soon as the Act
ismade. Only making an Act will not serve the
purpose ofthe Government. Again | mustsay
that the fund should be allotted for the Assam
Central University forwhich the Actwas made
in 1989; and arrangnment should be made for
construction ofthe University building and start-
ing classes fromthe year, ifnotfrom 1994. Atthe
sametime, as soon as this Actis made, funds
should be allotted for the construction of the
University building; ifpossible, classes, forthe
Tazpur University should also be started indue
timie. There should be nodelay onthe pastry of
the Government in doing tand the Government
should come out with a concrete decision and
the University should be set up as early as
possible.

Withthat, | supportthe Bill.

SHRI PROBIN DEKA (Mangladci): Mr.
Chairman, Sir, lwould liketo speak in Assumes
my mtohertongu. | extend whole-heated support
to the Tezpur University Bill, 1992. On this
occasion | pay my humble tribuf® to our departed
leader, the ex-Prnime Minister Shri RajivGandhi,
who hadthe neble idea of establishing an Univer-
sity at Tezpur in Assam. Today his dream is
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beingtranslated into reality by passingthis Bill
inthis house. Earlier, the same Bill has been
passed bythe Rajya Sabha.

Sir, itis great pleasure that on the north
bank ofthe river Brahmaputrathe Tezpur Uni-
versity isbeing established. Solongtherewas
no University on the north bank of the river
Brahmaputra. The establishmentofthis Univer-
sity will fulfilithe long cherished aspirations of
the people of that region. This will benefitthe
students of Arunachal Pradesh also.

As it has been rightly pointed out in the
objects and reasons ofthis Bill that to promote
motional integration and the study of therich
cultural heritage oftheregion andin particulate,
thedives ehaic, lingustic and table clutters ofthe
State. This will provide in remote and rural
areas, toupgradethe professional knowledge
and skilts ofin-service personnel, in particular
schoolteachers, medical personneland exten-
sion staff and to provide opportune for life-long
leering for adults.

| hope, this University will not the localand
regional aspirations and the developmental
needs ofthe State of Assam

Inthis regard | would like to request the
Union Governmentto allocate adequate funds
for setting upthe University and work should be
started as early as possible

| think you very much for giving me an
opportunity iosupportthisill. With thesewords
|conclude m speech becausetherearesomany-
other Hon. Members whowould liketo speak

SHRI BIJOY KRISHAN HANDIQUE
(Jorhat): Mr. Chairman, | rise to support the
Tezpur University Bill The people of north-
easternregion. particularly Assam, arehappy
toseethatthe Billis being brought forwardinthe
Housetoday.

It meets aspirations ofthe entire north—
eastern region, particularly Assam On this
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happy occasion letus rememberthethen Prime
Minister, the late Shri RajivGandhi. Actualty, it
was he who meted the idea thatthere wouldbe
two Central University one at Silcharand the
other at Tezpur. Afteralongtime, say, five-six
years, we are happy to see that hisideaisbeing
materialised. Sir this particular university has
anotheraspect. | agree with my colleague Shri
Probin Deka that the northern side of the river
Brahnapattra is quite undeveloped particularly
educationalinstitution wise. There areno engi-
neering colleges, in medical colleges. etc. So
actually the choice of this place, Tezpuronthe
other side of the river is really a wise one and
the neighboring States like Aruanchal Pradesh
will get the benefit of Tezpur University. But |
would like to request the hon. Minister of human
Resources Development particularly our lady
Deputy Minister Kumari Selja, who hasintro-
ducedthe Billnot a letthis university be just like
any other university. Letitbe specialiSed univer-
sity with new subjects. Even if we introduce
science andtechnology as a subject letitbein
tune with the modem development of science
andtechnology of the whole world.

* |have anothersuggestion. | would like to
see that this university develops a well laid
distance education system so that the entire
North Eastem Region, the people of regioncan
take advantage of this distance education.

I hope this unvesities Bill will be commis-
sioned within two years and Government witt
take steps sothat itcan be startedimmediatety
andifnecessary classes can bestarted inrented
houses.

However, | wouldiketotellyouthat|amnot
like one of the doubting to one like our hon. feign
Shri kabindra purkayastha. | donotknowwhy he
has gotthe suspicion that the Silcher University
will notcome up. Itis notcase of one upmanship.
It does not matter.Both will whether Tazpur
precedes Silchar or silcher precedes Tazpur.
Both willcome up at the night time.

SHRIKABINDRA PURKAYASTHA: My

doubtwas onlythate Act was made inthe year
1989 andtilltoday no action in this regard has
been practicallytakento finales the site of the
university. Therefore,. this dobut arose in my
mind.

SHRIBIOY KRISHNA HANDIQUE: This
ideawas imitatedin 1987 andto todayitis 1993
butit does n otmatter. Now the billisbeingany
itbrought forward and we are looking forward
tose a new university comingup at Tezpurand
along with this another central university at
Siicher,

With these words, | support this Bill.

SHRIUDDHABBARMAN (Barpeta):Mr. -
Chairman Sir, | support this Bill. it wasthe long
standing demand to constriuct a university at
Tezpurparticutarly to meet the needs todevelop
human resources in the North Eastern Region,
sothatit anheipinthe development of thatarea
economically socially and cultura byl. ltis good
thatthis Bill is being token into an Act.

- Sir, while weicoming this Bil, | want to draw
the attention of the House and also of the Gov-
emment towadrs the development of demo-
cratic atmosphere in this proposedd Tezpur
University. Naturally autonomy has tobe there
but democracy should alsobe there. A univer-
sity notonly comprises its teachrs and students
but its employees also.

In respect of higher education there were
two Commissions Gahebndra Gadkar

C ission and Kothari C. an :

recommended that here should be ademocrat
managementinthe Board of Management there
should be resperseatives fro different sections

member should be the more than nominated
members there in the Committee. If there are
only ex-office members or some officials onthe
Boardof Managementthen they will notbe very
scenttothepromises expresseainthis Act.. The
will be very such during the tune of bureaucrat
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here. muchtothe neglect ofthe socio, political
andcultural needs ofthat area.

Itherefore, urge upon the Government to
serthatinthe ll Scheduled, itis addedthaton
the Board of Management Academic Council
students Union, etc. election peinciples
dcimatiate andthe shouldberepresentativesin
Managementormdifferent sectionsliketeachrs.
student. etc.

Atthe same time | want thatthe students
union or council be censtituted not by nomina-
tion but thrcugh elections and in the case of
Academic Counci! alen the principle of elec-
tions should be there. With these things. | feel
that demorratic atmosphere in the university
will prevail and t will helpnot only the democatric
funchoningbut alsothe autonomy of the Univer-

sity.

Atthe sametime .| urge the Government
to seerthat Silcher University also starts along
with the Tezpur University so thatboththese
universities can help in the development of
manpower, human resources inthe North East-

em Region.
With these words | againthank the Minister
forbrigoing this Bill in this Session itself.

| Translation)

‘SHRI SURYA NARAYAN
" YADAV(Saharasa): Mr. Chairman, Sir, | wel-
come and supportthe Billbrought by the Gov-
emment.

[SHRISHARAD DIGHE inthe Chainl
16.24hrs.
Ithasbeenstatedinthe objectives ofthe Bill
thatforthe education antrainingof the people. for

theimprovement of socialand economic condi-
tions andfor the intellectual. educational; and
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cultural development of the people of Assam,
special attention hastobe paid. Therefore, the
objective which the Government is going to
achieve through this Bill, is in fact awelcome

step.

| think this University should have been
establishedmuch earlier. One ofthe hon. Mem-
berswas sayingthattheideaof establishingthis
University was mooted by late Prime Minister
Shri RajivGandhi. What has beenstatedinthe
objectives of the Billproves thatthe efforts which
should have been made for educationstraining
andintellectuai development otthe people of that
State have notbeen made dunng 40-45 year of
independence. Thoughitisalate step yet lwould
liketosaythatas the Governmenthas nowtaken
it pso the Government shouid take effective
stepsto fulfillits objevtives. It should not happen
thateven after passing the Bill, its implementa-
tiontakes anothertwoto fouryear'stime. What
Iwantto sayis thatthe people of that State may
remain no more neglected. With these words |
supportthe Bill and congratulate the hon. Min-
ister for bringing this Bill.

[English)

DR. C. SILVERA (Mizoram): Mr. Chair-
man Su, | nse to supportthe Tezpur University
Bill. lwouldlike tocongratulate the Assam Stale
alsotor havingthe second Central University
andfourth University there.

lam very grateful to the Central Govern-
ment forunderstanding the problems and the
difficulties faced by the North Eastern States.
This maniteststhatthe Center s caring for the
welfare and development of the North Eastern
areas. Itis beingsaid number of time inthis very
House alsothat North Eastern States are ne-
glected. True. Most of the North Eastem States
are backwardandunder developedandthere are
noindustries in some of the State at all.

lamvery gladthatthe Central Government
has come out with this Bill. | am sure that this
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university will bring lot of improvement in the
welfare of the people inthat area.

Sir, this Tezpur University Bill has been
broughtand passedin Rajya Sabha. Itis mainly
because it was the promise of the late Prime
Minister Shri Rajiv Gandhi. priortothis a Central
University was grantedinthe Kachar Distct5 of
AssaminVrakhvalleyand|wouldurge uponthe
Governemntto implement that Bill.

InNorth Eastern Region, there areabout 5
6 States and almost all the States are having
universities of their own There was a University
, the North-Eastern Jill University which was
shared by four States, namely , Meghalaya,
Mozoram , Arunachal and nagaland. But the
Arunachal State and the Negaland State have
each auniversity of theirown. The only State
which are sharingthe Nehru University are the
Mizroam State and Meghalaya.

As we all know, Mizoram had beenunder
the spell of insurgency tor about 20 years and
when the Accord was signed one of the Clauses
of the Memorandum of Settilement wasthata
Universiy should be established inthe Mizoram
State. '

Paragraph 12 of Section 2 stated:

“Itis opentothe State to move foe estab-
lishing a separate university in accordance with
the prescnbedprocedure”

The Central Government have been ap-
proached a number of times for this, but the
answer we got isthal due tofinancial constraints
it was not possible at thatmoment. | would like
to remind the House that this Mamorandum of
Settlement was signedduring the time of Shri
Rajiv Gandhi and the Minister of Human Re-
source Developmentwas very much involved
with that settiement. | would like to urge upon the
Central Govermenttolook intothis matterand
futfill the promises made by the Central Govemn-
ment to Mizoram State by giving a Central
University to Mizoram. Once again | would like

to supportthe Tezpur University Bill and | con-
gratulate boththe Assam State and the Ministry
ofHuman Researc& ;Developmentforbring-
ing this Bill.

THEMINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRI SONTOHMOHAN
DEV): Mr. Chairman, Sir, at the very outset |
mustconvey my heartfelt hanks tothe Govern-
ment of India and specially to the Human Re-
sources Development Minister andtothe hon.
Prime Minister. The Tezpur University Bill has
nowbeen introducedanditis goingtobe passed
inLok Sabha. This Bill has already beenpassed
inRajya Sabha.

Sir, this year all Members of Parliament
from Assam met the hon. Prime Minister and
requestedthat this Bilichouldbe passedin this
Sessionsothatwecanhave abeginningto both
the Universities- the Assam University in Sikchar
and the Tezpur University in Tezpur - with
temporary classes by June-July. The Primg
Minster gave his blessings. Subsequently. dur-
ingour discussion with the Minister for Human
Resourees Development , the Minister saidthat
it the cooperation of the State Governmentis
received, there will be no difficulty in starting
makeshift classes.

Sir,inthe Assam Accord, various clauses
-IIT, Central University and other things - are
there. With the blessings of Shri Rajiv Gandhi,
we gotthe Assam Univesity in Siichar. Butthere
was unhappines from the people opf
Brahmaputra Velley and they said that this
University should have beenin Tezpur. When
we findthatthe sentiment of Brahmaputra Valk -y
people is quite high andjustified. we appealedto
the present Prime Miniserto agree tothis. Shni
Rajiv Gandhialso ata later stage saidthatwe
should have another University at Tazpur.

My good friend, ShriRajesh Pilot, whois
here, was not against having a University in
Sileherbut he ws verymuchforhavingaUnivesity
inBrahmaputra Valley. Ultimately all of us had
agreedthat we shouldhave another University
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in Tezpur and start the classes of both the
Univesitiues simultaneously. This is one of the
reasons why the Assam University Bill, which
was passed eariier, has notimplemented sofar.

My good friend, Shri Purkayastha, who
resperesents Silchar constituency, has ex-
pressed his unhappiness very nightly so overthe
delay in startingclassesin Sicharwhenthe Bill
was passed in 1989. | would like to remind my
hon. friendthat after 1989, we were notin power
and the Government in power was with your

theirbestto he a Universityin Siichar,. Unfortu-
nately, the then AGP Govemmenttook astand
thatno land was available in Sicharfora Central
University and land was avaiable in Tezpurand
hence it should be there. Fortunately by the
verdict of the people , the AGP Govemmentis
no more there now and the Congress Govem-
mentis there. The Congress Govemmenthas
already made availabie land for the Assam
University as well as for the Tezpur University.
Lands have beenidentifed. the UGC'smoney s
available for the help of certain Universities. |
have Spokane tothe hon. Minister Arjun Singhji
and he said that there will be no dearth of money
and classes for both the University buildings.
ihe Assam Govemment has agreed, isthat the
supply, medial aid to the students and empioy-
ees to start with in a University campus shall
have tobe provided by the State Government
., nd that has also been agreed to. The Chief
M linister and | personally met the hon uorable
the assurance that this will be done. Two OSDs
are going to be appointed very soonfor both the
Universities and class will start.

One point has been raised by Mr. Das. -

Yes, the Bill has not been given consentby the
President only for the reason that according to
the staus of the Bill, the moment this Billis given
the consent, from they very moment all the
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colleges in the Barak Valley come under the
University. So, the University must have an
infrastructive to take up the work and this is the
only reaon for whichithas notbeen done. Ifyou
gothroughthe Bill and readit very vrefully, you
will see thatcaluse. So, thereis nothingto be
afraid of . This is a long-felt desire of the Assam
peopleto have the two Universitses, this is the
triumph of the people of Assambecauseirre-
spective of poltial parties, all supported both the
Universities and today the Government of India
has acceptedit. So, onbehalf of the people of
Assam, | convey my heart-felt thanks to the
Govermnmentof indiafor gettingitimplemented.

THEDEPUTYMINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDCUATION AND
DEPATMENT OF CULTURE) (KUMARI
SELJA): Mr. Chairman, Sir, it was a long-
standing demandof the people of Assamtohave
a Central University inthat State andonthe eve
of the Assam Accord our late Prime Minister,
the then Prime Minister Shri Rajiv Gandhi, on
his visit %o Assam, announced the setting up of
a Central University. So, the background has
been explained at great length by ShriSantosh

Sir, lwouid only like to point out that though
the Bill was passed by Parfiamentin May 1989,
but after that there were some reservations by
the Assam Government andinJune 1989the
Legsiative Assembly of Assam adopted a Reso-
lution that we should amend the Assam Univer-
leBﬂandunywantedthalitm\ediaiesiaps
should be taken to establisha Central University
at Tezpur and the University should be made
unique.

Apartfromthis, there were some problems
about the location of the University also and it
was decidedin our CPPA Meeting heldin 1990
that perhaps we could have two causes of the
Assam University. Butthatis alsonot agreedto
by the State Government. So, ultimately it was
décided that perhasp instead of one we should
have two Central Universitiesin Assam, onein
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Barak Valley at Silcher and another one at
Tezpurinthe Brahmaputra Valley.

Sir, this University will meet the
longstanding demand of the people of
Brahmapuratra Valley also.

Sir, some of the Members have raised a
few points. Iwould like to respond tothem.

Mr. Purkayastha wanted to know about
some of those points that | have just explained.
Mr. Probin Deka wantedto about the finances.
Iwould like toinform him thatwe have set aside
Rs. 15crores forthe TezpurUniversity.

SHRIKABINDRA PURKAYASTHA: How
much for Barack Valley?

KUMARI SELJA: For Assam University
we have Rs. 70 croresin the Eighth Plan.

SHRI KABINDRA PURKAYASTHA: Why
is this difference?

KUAMRI SELJA: Sir, the difference is
because the University at Tezpuris goingtobe
acompact University and non-affiliating, though
they ahve acompact compus it does not really
require thatamo ,unt, as much as the Assam
University, which is going to be an affluent
University.

Also, Sir, Mr. Handique raised afew points
about the specialization of this University. |
would like to inform him that the University
would offer mainly post-graduate courses and it
would also offer courses in remote research in
areas which are of special and direct relevance
to the region, namely tea petroleum, agro-
industnies, non-conventional sources of energy,
minerals, forestry, earth sciences, water re-
ence andcrises in management studies, com-
puters and electronics and emerging areas in
science andtechnology will also be offered.

Mr. Barman raised a point about the elected

persons inthe University bodies and students’
unions. Sir, his suggestion can be considered at
the time of formulating the statute.

Sir, Dr. Silvera wanted to know aboutthe
Mizoram University. May | point out that even
the the time of Mizoram Accorditwas nowhere
mentionedthat we are goingtosetup a Central
University in Mizoram. It was only mentioned
that the Central Government would help the
State Govemmentin setting up a University and
there has beensome.

DR. C. SILVERA (Mizoram): Was the
agreementbetweenthe Center andthe MNF to
have a Central University in Mizoram? But
unfortunately in the Memorandum of Settle-
ment, ‘Central University’ was not mentioned.
Only ‘University’ was mentioned. But he idea
was to have a Central University and that was the
idea of Rajivjito get a Central University to the
State of Mizoram. :

KUMARISELJA: Then Sir, there hasbeen
some correspondence between the State Gov-
emment and the Central Govemment, and |
think we are sorting it out with them.

Sir, | would like to thank all the Members
who have welcomed this setting up of this
University cutting across party lines and | would
like to inform them that as soon as this Bill is
passed, the notifications for both the Universi-
ties will be issued. And as far as the Assam
University is concemed, the site has already
been finalised at Durgapona and the Meeting to
problems has been fixed for 25th of this month
and | hope everything will be sorted out by then.
with all the Members. Thank you.

MR. CHAIRMAN : The questionis'
“Thatthe Bill to establish and incorporate
ateaching and residential University inthe

Stateof Assam, at Tezpurandto provide for
matters connected therewith orincidental
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thorois g nassed by Rajya Sabha, be
taronto Jonsderation.”

The motionwas adopted
MR CHAIRMAN: The House willnowtake
upciause-by-clause consideration of the ill.
There a: 2noamendments tothe clauses.
The guestinnis;
“That ciause 212 44 stand part of the Biil.”
The mohonwas adopted
Clauses 2to 44 were added to the Bill.

MR. CHAIRMAN The questionis

“Thatthe first Scheduled andthe Second
Schedule Stand part of the Bill”

The mation was adopted

The First Scheduled and the Second
Schedule were addedtothe Bill.

MR. CHAIRMAN: the Questionis:

“ThatClausel, the Enactingformulae and
the longtitle stand part of the Bill

The motion was adopted

Clauyse 1. the Enacting Forumla andthe long
Title were addedto the Bill

KUMARI SELJA: Ibegtomove;
“That the Bill be passed.”
MR. CHAIRMAN: The questionis
“That the Bill be passed.”

The motion was adoplad.
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MR CHAIRMAN (Shri Shared Dighe): We
putoffit, no. 11 forsometime and now we are
takingupitemno. 12.

16.45hrs.

CENTRALLAWS(EXTENSIONTO
ARUNACHALPRADESH)BILL

AsPassedbyRajya Sabha

THE MINISTER OF STATE IN THE
MINISWTRY OF HOME AFFAIORS (SHRI
RAJESH PILOT): Mr. Chairman. Sir, | begto
move:

“Thatthe Billto provide tor the extension of
certain Centrallawstothe Stateof Aruancnal
Pradesh. as passed bv Rajya Sabha. be
takeninto consideration.”

The Bill seeks to provide for extension of
certain per-construction Central laws to the
Statesofar.

Aruanchal Pratleshis most composed ot
the hill areas eartier known as North East Tracts
inhabitedby severaltnbes. These areas were
separated fromthe then Danmangand Lakhimpur
district of the Province of Assam in the year
1914, under the Assam Fronter Tracrs Hegula-
tion, 1880. Inthe year 1937, the said Frontier
Tracts came to be known collectively as the
“Excluded Areas” in the province of Assam
under the Govemment of India (excluded and
partially Excluded Areas) Order, 1936 issued
under the provisions of the Government of India
Act, 1935. The Central laws would apply tothese
areas in the pre-Constitution days only if
sepcifically extended by the Govemnor.

When the Constitution of India came into
force on 26thJanuary, 1950these areas were
covered by the provisions of the Sixth Schedule
tothe Constitution, which providedfor consider-
ably greater autonomyto Tnbal Areas withinthe
State of Assam. The North-Eastern Fronter
Agency. The status of Union Territory was con-



